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SIXTY-FOURTH REPORT 
I. tbe Chairman of the Committee on Private Memben' Bills and 

Baolutiona, bavina been authorised by the Committee to preeent the 
~ on their behalf, pre9e0t this Sixty-fourth Ret>ort. 

2. The Committee met on the 10th May, 1976 for-
L Allocation of time to the Reaolutions at item Noa. 2 to -I let down 

in the List of Bustness for Friday_, the Htb llay, 18'18. 
II. Examination of tbe Constitution (Amendmen•) Blll, 1976 
(A~ of at1ide 15 nd iullr'&toa of MtD &mete USA) by 
Shri D. K. Panda under rule 2M(l)(a) of the Rules of Procedure. 

AlloUMRt of time to Raolu&iou 
S. The Members wbo had tabletl the raolutiona were invited to 

attend the llUinl. None of tbem attended. 
•· The Cnmm4ttee recommend the allocation of time u followa:-

(1) ReduLion reprdina national forellt policy. • • 2 boura. 
(2) Raolution reprdina history of freedom movement. • . 2 hours. 
(3) Relolution reprdlna take over of dOled tndm· 

trial units. 
.. 2 boun 

~ion uf die Conatittaioft (Atnendtnftt) Bill, 1918 (A"'"4tMft& of 
article 15 ad ._,.aoa of MW flt'&1cle 18A.) bl Sim D. K. Pado. 

5. Sbri D. It. Panela, tbe Member-in ...... of the Bill. WU invited 
to attend the sittia&. He -~ 

6. The Bill .eekl to amend the Constitution with a view to ~ 
unemployment allo•ADCI\ abolition of rilbt to property, enforoeabWt7 of 
dlndlve principlel, a curb on the power of Supreme Court and ihe Blab 
Courta to -- writl in certain calell, etc. 

'I. After CODliderina all upecta of the Bill, the Commitule recommend 
tbat the MembeJ' miabt be permitted to move for leave to mtroducie tbe 
BllL 

Recommenclatiou 
8. The Commit.'- recommend tbat-

(i) the allocation of time to re90lutkml, .. lbown in paraaraoh 4 
above, be .,p-eed to by the Rouw. and 

NswDam; 
..... o. 1971. v ...... 20, 1818 (&alca). 

a.a.SWELL. 
~ 

C~ °" PriNte Memberl' 
.. ad Haplldiou. 




